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In this case notices were not issuied in the
Contempt Petition as the matter was under considaration
bafore the Railway Board and the respondents also
moved an application for extension of time for
implementing the judgement, which exiénsion was
aliowed from time to time. :

Now the respondents have filed raply. They have
rejected the claim of the applicant without .considering
the observquons made by this Tribunal. It appears that
the  respondents have nothing to say with the
obsarvations made by this Tricunal and the matter has
not been right’ considgeied in'the proper perspective. Be
that as it may, in this Contempt Petition we cannot go i@
‘ inte this guestion, 3t will be open for the applica
'3 thereby c”a,}cuu.rg the action of the respondents b\,
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With these observations, the Contampt Patitio:
shall stands disposed of. :
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